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2. 	4.7.9E one more year. Noe that order !3 ended, 

the earlier c'rder ir, rethforcsd arid the 

applicant is shifted to awbalipkiro It 

has been nnt.ioned by ths C.P.M.Ge that 

medical faciiitie ar a10 av11able 

at SmbIlpur. 

After going thro'iqh t? rr ;f 

the C.PNU, it appears to me that all the 

difficulties refttior,6d by the applicant 

has been conaiiered. )Pihi1O it is not 

poasibie at this stage to admit this 

-*tition ard give iatecided reiief, the 

learned counsel for the 7etitiorr 

prays that the aL)P1iCt ry be 6 11Md 

a reasorrible &ime by tr' 	tD 

adjust ner 4fiirs in otoei 	join her 

new place f Ptflg. This Is 

request. The p'1tc'1t appr,ylch the 

concerned autildrities, viv.. 	yr irn&nt 

of Post cefices. iier1k. :11-t1 i 

application for qrnt 	ve kcr a 

period of three weks, 	ti 	ter 

the expiry of iove period she wil. join 

the new p1ice of posting. Further 614,wi Routray 

submitE that after t he appliccint joins the 

new place of posting 1  she ni.y be Lrrnitted 

to ventilat* her Irievanc further to the 

authorities which thy noy flear. Thti is 

also a reasonuble, The pprtiiay do so. 

The OriginAl APplicdtion is disped 

of accordingly. 

Hand over copies ''f the Orifars tQ the 

counsel for both sides. 
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